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Bajaj, being a Director of the respondent company are present. Sh. Adesh Tandon,
PCS for Directors of the Company i.e. Mr. Hargovind Modi and others (respondent
no.l & 2). Sh. Pawan Kumar Dubey, Advocate files vakalatnama on behalf of the
Honorary President & Secretary of the club being District Magistrate (DM) &
Superintendent of Police (SP), Shahjahanpur. Sh. Shivendra Bahadur, CGSC
representing the ROC. Sh. Anil Kumar, PCS for proposed party.

Having heard the learned counsel for the parties at length, prima facie the crux
of dispute involved in the present case is holding of an Annual General Meeting
(AGM) and as to whether such AGM conducted is valid or in conformity with the
statutory provision of the Companies Act. Since, there appears serious dispute on
conducting of such AGM without express permission from the Central Government
e.g. O/o ROC, Kanpur, we are of the view that some direction needs to be issued to
protect the interest of shareholders/members at large that the club/respendent
company shall call for a meeting of all its members/shareholders and the Honorary
President & Secretary of the club are also instructed and advised to remain present
in such meeting and thereafter may take a conscious decision by passing necessary
resolution as to whether previous AGM of the company/club to be reconvened or

otherwise.

Meanwhile, the respondent company/club is directed to furnish an Article of
Association and Memorandum of Association of the Company alongwith a copy of
its internal circular issued time to time for past five years.

The matter to be listed on 30" January, 2018 -
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Dated:15.12.2017 H.P. CHatarvedi,
Member (Judicial)
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Kavra Prakash Srlvestova
Srenegrapher)



